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FORM NO. 4 . .
( See Rule 42) : \_

in The Central Administrative Tribunal
GUWAHATI BENCH : GUWAHATI

ORDER SHEET
APPLICATION No. /5 & /a?ﬁ’é‘o OF 199

F apptican !%’( /7?% 7 Makags Kelo

Advocate for Applicant(s) .
3 ' N AN Poalioie_

X

Advaocate for Respondent(s) 0 ’%J/@ ‘

" Notes of tﬁe Registry Date | Order of the Tribunal

5.5.00 Present: Hon'ble Mr A.K. Misra,

- ' Judicial Member 3

o e . . . 1 PR 1% E‘* R
——— , -y Heard Dr (Ms) M. Pathak, learned .
L S ' counsel for the applicant and Mr A.
fowe - 1oy Deb Ro learned Sr. C.G.S.C. Issue
AH_) - L(%Mé) Y«

show cause notice to the respondents
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returnable on 6.6.00. List for
admission on 6.6.00.

Member
Dr. (Ms) M. rathak learned

counsel for the applicant seeks for
adjournment. Prayer allowed. .
List on 21.6.2000 tor

consideration of admission.
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Filed by The AFFbcant
Pm»\ e

An application under Section 19 of the Administrativ
Tribunal Act, 1985,

€

" Thrafh

e

Date of Filing :

or
Date of Receipt by Post :

Requision No. :

Signature of Registrar

In the Central Administrative Tribunal,Guwahati Bench.

0.A. No. . ~ of 2000.
BET WEEN ,
PREM MOHAN KALA = - «e... Applicant.
O aVs- '
UNION OF INDIA & (RS. .... Respondents.

-

Details of Application ;-

1. Particulars of the applicant ;-
N . * . A . . (
(1) Name of the applicant : Prem Mohan Kala,
(ii)  Name of father/husband: Rati Ram Kala,

(iii) Designation & Office in o
which employed . s Store Keeper,RDTIC,
Office of the Develop-
ment Commissioner,
(Handicrafts) ,Guwahati,

(iv) . Office address : Office of the Development
| - Commissioner(Handicrafts)
' Beltola,Basistha Road,
Guwahat i-6,

Contd .../=



2,

(V) Address for service of / all

Officers : ‘Of fice of the Development

Commissioner(Handicraffs),

" Beltola Basistha Road,

Guwahat i-6.

2, Particulars of the Respondents :-

(i) Name -and/or designation
of the Respondent : (1) Union of India,

kxik

(i4)

(1ii)

(iv)

Ministry of Textiles,
West Block VII,R.K.
Purane,New Delhi-66.

Development Commissioner
(Handicraftg);Govt of
India,Ministry of
Textiles.Beltola,
Basistha Road,
Quwahati—é.
PixeEkrr Regional
Director (NER),Office
of the Development’ |
Commissioner(Handicrafts)
Govt of India,Beltola,
Basistha Road,Guwahati~6

P
L

Ms. N.L.Palla,

 Deputy Director(Designs),

Of fice of the Development
Commissioner(Handicrafts)
Govt of India,Ministry

of Textiles;Beftola,
Basisthg Road,Ghy=~6.

>

COXTtd ono/"' "';_‘



3

(V) The Deputy Director (Admn=-III)
Office of the DC{Handicrafts,
West Block No.7,R.K.Purane,

New Delhi-110066., :

(ii) Office address of :  © ~do-
the Respondents.
(iii) Address for service :  -do-

of all notices,

é, Particulars of the order against which applica-

fioh is made :-(1i) No, NER/4/59/Admn/2000/873

(ii) dated 27 .3.2000, (111) Passed by the Reglonal

- Director (NER) ,Office of the Development
Comm1551oner(Handlcrafts) Govt of India Mlnlstry

of Textile, Beltola,Basistha Road,Guwahati-6.

- And -

Qrder No.NER/1/1/Admn/2000 dated 02.05.2000
péssed by the Depity Director (Designs), '
reliving the applicant, while his representa-

tion dated 10~4-2000 against the transfer order

- was pendlng.

Contd . e c/“"'



4. Jurlsdlctlon of the Trlbunal -
’ The appllcant declares that the subject
matter-of'the order against which he want
redressal is within the jurisdiction of the

- Tribunal.

"5, Limitation s= | ;

The applicaet'further declars that the

application is within the limifatiep prescribed

ih Section 21 of the Administrative Tribunei

Act, 1985. |

- 6. Facts of the Case'g-

'_(i) That your abplicant is a citizen‘of
India and is a resident ofIGarhwal(LP)..
The applicant is aged 43 years of age.
(ii) That after selectlon the appllcane was
appointed as store keeper, on 11/13.10-1995.
On his app01ntmen§ he was posted in little
Andaman;(Andaman & Nicober Islands), The
applicant Jjotned his pest’on 20.11. 1995.
(111) That after about___xgﬁxﬁ_gi_éggz;gg__
in verybback—ward and erouble-torn 1slandof*'
llttle Andaman, Your applicant was posted
and attached to Regmnal Office Guw;g;£1 by .
order 1ssued on 25 4, 1997.

I COn'td * oo/"“
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A copy of the said order dated 25.4.97

'is annexed herewith as Annexure-'A',

(iv) That-on-being relieved on 31.5.1997 from
little: Andaman the appllcant JOlned at ‘Guwahati
" on 30-6~1997.

(v) That after serQing about 3 years in hatd
sfations et‘£§E§£g_§E§E?an and at Guwahati
(N. E .Region), the:applicant in terms of
the standlng Govt, of Indla, circular applied
Lfor ch01ce posting g1v1ng two stations of ‘his-

ch01ce by bls appllgatlon dated 02.04.1998.

" A copy of theeapplication dated 02,04.1998

_'is annexed herewith as Annexure-B.

(VI) That thereafter again on 26.6. 1998 the
'appllcant made another appllcatlon for his
:3transfer to his any~o£-the choice statlons.,Ihe
-'eaid appiibatiénvvashduly received. and forwarded
eto the Réspondent No.2 by the Respondent No.4
c=on 02,07. 1998 for con51deratlon.,

. A-copy of the sald appllcatlon dated 26.6. 1998

is annexed herew1th as Annexure-C,

” Cont d c‘_o L] o./-
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(VII): That Gov t. of India, Ministry personnel-
and’Administrafive Reforms, formulated a
~ policy for the employees posted in hafid
hvstations,Aparticularly.the North Eastern:
Region, giving certain previledges and
benefits of infe; aiié, posting to outside
the N.E. Region for completion of the -
tenure of 3 years for employees with sérvice
. N\—____. ) -
of 5 years and the ¥ermse 2 years for-
. . ) .\\ .

-employees with service period of 10 yeérs.or
eLrvd y or 4 :

above. The said policy of the Govt of India,
was issued in the form of Office Memorandum

dated 14.12.1983.

A copy of the said office memorandum is

~ annexed herewith as Annexure-'D1 % Dy

(VIII) That';ﬁspite of the post that the applicént's,
prayer for poéting to his choice statioh,‘ ’
outside N.E.Region; was pending hefore the
Competent authority, ﬁhe'applicant was
shocked to receive the impﬁgned order-of‘
transfer dated 27.3.2000 issued by the
Respondent. No.3, transferring the applicant
“to further hahd station in Tripufa; The said

‘}transfer.order was in fact like throﬁ@ing,the

applicant from frying pan to fire,

COl’Ttd [ 0 c/"



(IX)

(x)

7.

. A copy of the sald transfer order dated

'22.3;2000 is annexed herewith as Annexure-1'Et-,

That immediately on receipt the order of

transfer the'applicanf by his application-

.GEji/fégked 10;4.2000 repreéented his case to the

Respondent No.2 for reviewing the order of

itransfer and t ransfer him out from the N.E,

region to other place asper choice of

~ stations given by him. In the said application
_he haslalso-given'the reason of his acting
_ parents and the policy of the Govt of India

-giving benefit of pdsting completing tenufe in

N.E.Region.

A copy of the said application dated 10.4.2000

is annexed herewith as Annexure-!'F?,

'That'on_25.4.é000,.the'Respondent NO.S‘Wrote
to the Deputy Director (AdmneIII)/Resﬁondént
"'NO¢5 fecomménding ihé case of the applicént  '

for transferring him from this region to other

. ‘region at-héadéquarter level.

" A copy of the said recommendation dated -

25;4—2000 is annexed hérewith as Annexure-G.

Con‘td ooo/"



(XI) Théﬁ inspite of pendency of apblication
' since 1998 for his postihg to choice stétions}
and the abplication against the order of
transfer in'the redommendation of the Respon-
dent No.3 on tthe applicatioh of the applicant
" for revieWing the order of transfer and for

~his posting.to'choiée station, the Respondént
No.4 without aiiowing the higher authorities

to consider the applications and the recommen-

.dations'pending issued an order or 02.05,.2000

‘ releiving the applicant from his post at

b ——— E——ey — 4
——— ——

Guwahati and dzfectihg him to hand over the
charge to one Shri Gokul Sarma without the
- other xzerg incumbent coming to join at

Guwahati.

A.copy of the said order dated 2,5.,2000 is

annexed herewith as Annexure-H,

{XII) That it is stafed that Ms. il.L.Pallai
Deputy‘ Director,Respondent No.4 has alv\‘:ayé -
nawtured ill fiiling}towards the applicant
and said NE. Pallai mentaily harassed the
applicantifor which the ‘applicant had to ,
undergo‘médical tréatment in the Gauhati. |

. « N
lMedical College Hospital and also to make ‘a

Contd ..../-
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make a request to Respondent No.3 by application
dated 21.1.2000 against the. behaliour of Ms. Pallai
the releving order dated 2.5.2000 is out cominé

of halice on the pent of Mr. Pallai towards appli-
cabt as otherwise when the transferring authority
himself had recommended to the higher authority for

psoting the applicant out side the N.E.Region.

- A copy of the said representation dategd

21.1.2000 is annexed herewith as Annexure-I.
(XIII) That the action of the Respondent No.4 is
relieving the applicaét frO@ Gu@ahati was malafide
and unjustified in'as much as the higher authority
that is the Respondenf No.3, whog passed the transfer
order for inter-regional transfer to Tripura,
recommended the case of the,applicant for posting,

outside the N.E.Region.

(XIV) That the Respondent No.4 acted illegally and
with malice, in precipitating thé release order

dated 02.05.2000 while the applicant's representa-
~tion for review of the transfer order dated 27.3.2000

~and the recommendation of the Respondent No.2 to the

Con'td 00.0/-
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10.

the higher authority Respordent No.5 were pending.,
The action of the Respondent No.4 amounted to
Ccircumkent and stitle the recommendation made by

the Respondent No.3.

(XV)  That the impugned ordel:r of transfer is illegai,
malafide and discriminatory, in as much as instead of
posting the applicant out of the region on completion
of hist enure, he has been posted further to harder
 and remoter station to-Tripuré, in. clear discriﬁinatdmn
with other Similarly situated employees, who are E
giyén the benefit of soft posting outside the region

- / o A .
on completion of tenure of 3 years in N.E.Region,

(XVI) That the applicant begs to state that the
applicant has been seriously discriminated Vis-a-vVis
other similarly situated employees in the department
in the matter of po;tihg as the applicant right from
the date of his appbinfmént in’ 1995 has been xmnkimém-
‘cont inuously posted in very hard ‘stations like little

Andaman and then to N.E.Region.
(XVII) That the order of transfer is passed malafide

and contravention to the laid down policy of the

Govt. of India.

S Cortd .../R
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=(XVIII) That if the impugned order is allowed to

stand, the applicant w1ll suffer irreparable loss

"and injury.

XIX) That the applicant has not handed over
charge and the impugned orders have not taken effect

yet.

" 7. Reliefs sought i-:

"in view of the facts and grounds stated
abo&é in bara 6,.the applicant seeks the following
reliefs; B
(E) quash/set asidé the impugned orders dated

) 27.3.2000 and 2.5.2000. -

P

© (ii) direct the Réspohdents to partiCularly
the Respondents No.l1,2 and 5 to expedite

. consideration for applicant'!s posting outside’
the N.E.Region in terms of Govt, Pollcy.
(111) Cost and o ”
(iv) any other relief(s) as to this Hon'ble

Tribunal may deem fit and proper.
- 8., Interim order, it prayed for;

Pending disposal of this application, the !
applicant brays for stay of the operation of the

Contd L) 00/-
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respect of the application fee ;.

12,

the-impugned'order dated 27.3.2000 and
- 2.5.2000, thereby éllowing the applicaht
to continue in his present posting at

Guwahat i.

‘9, Details of the remedies'exharsted :.

‘The applicant, as stated. in paragraph 6
abdve,‘has availed of all the remedies available

to him under the relevant. service rules,

lQ. Matter,not pending before any other court,

Cete s : ot

'The applicant further declares that the

(mafter regarding which this application has been:

made is not pending before any court of law or

~any bther.authorit§ or any. other Bench of the

ﬂTribunal.

11. Particulars of Bank Dréft/Postal order in

1. No, of PO ; -

2. Name of Issﬁing . R
‘Post Office:  H-P. 0, Guwahah e

3. Date of Issue of IPO; £.5 2000 -

4, Post Office of which s
payable. ‘

{‘ o . . - | Cothd 0.0/"'
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13.

12, Details of index :

i 2
S

An index in dublicate containing the details

of the documents to be relied upon is enclosed.

VERIFICATION

I, Prem Mohan Kala, son of Rati Ram Kala, aged

about 43 years, working as stores keeper, resident of

Beltola, Guwahati do hereby verify that the conrtup

from paragraphs 1 to 12 aret rue to my knowledge

and belief and that I have not suppressed any material

facts.

Place := Grunahad
Date := §.6 2000

To

The Registrar,
CAT,Guwahat i,Bench.

N
¥
%»N

Signature of the applicant,

o S -



4Copy to::~

| 'Abmw

tio.A-22015/3/96-Admn. 111 C] L 0)
Government of India 1

‘ ~ Hinistry of ‘lextilesn

[1(@ of the Development Ccmmxuuzonel(IhndlcraILe)

e . tlest Rlock NO.7,R.K.Puram
- lew bDelhi-110066.- : I

Dated: —,}{)@/37

CRUFRN

With immediate effect’ q/Qhu Frem Mohan Kala,Storekeepgr
and G.Khoshy,Agstt. InsLLucLor,bﬂt(C&B)Andannn and Nicobar shall remain
attmched to Regional Office Guwahati until further orders for proposed
Design CenLre buwahatx(nLR) ,

The above officials are entitled to TA and DA under rules.

‘This issue is with the agproval of Develo;nenL
Comm1551oner(lbndxcra[ts)

vl

-

’ (D.K.MUKBOFADIYAY) .
Addxtxorml Uevelopnent Lomnusqxoner(lhndxcna[Ls)

To :

The Accounts Officer,
CP&AO,0/0 the DC(H)
New Delhi.

1.]D(SR)0/0 the DC(H)Channax for further immediate action.
2.RD(NER) Guwahati for informticn.

J.0o(Tryg) (CeB) 0/0 the DC(H)tlew Delhl . : o o
A.ND,MESEC, POrt Blair,Astlicobar. . g
«5.8hed” GUKhosy , Asstt. Instruct or, TUC(CLB)R. K. Pur, A & Nicobar /’

_SIEL Pren Mohan Kala,SK,UIC(CEB) R.K.Put, Andaman and Nicobar,

7.0indi Officer.
B.P/F of Shri Prem Hohan Kala and Shri G. ths)
9. Guard file:

J\KA/\/—/—’F

‘ ' (AJIT KUMAR)
Assistant Director(Admn.111)
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1 ﬂ %\ ; ' _ z*f&adk(/// ‘
9”“ |4 ‘?; “ r},\;\Ké’ o
v (\w ' Thc Dcvclopmcnt Comnis ioncr(v~nﬂicrafts) AL .
WSk ‘mf-ﬁ Govt,” @f India; tinistry of Textiles ' Q;NWA/
g A west nlock No.VIIsR,K,Purar; - él
: New Dclhi 110 0606, :

B ‘.
( Threugh preper Channel )

Subjects-Prayer for transfer from NEP.

. EPa

sir,

with duc'rcspect, I bcg te say thot I had jeined my -
service as store-kceper in the Cffice of the Nevel epment

commissiencr(Handicrafts) ond posted ot Little Andoman which L

iz one of the mozt remotest lecality areco.

i)-I served 14(feurteen) monthz at Little Andoman with the

hope that I may be pested teo seme place in_thc moinland nearby
my Hom¢ Town .

11) But, I have been pozted ot terth Ecztern Peaien by Cod
tranzfered frem Little Andamon which iz alze o remote ond '
disturb arco. _ - e

i111) Now, T have completed 2(twe) ycors and S5(five) mentheo j?;

service in remete arca.
. /

It is,therefore, rc@ucstcd‘to kindly cenzider my case
sympathetically by transferring frem NERO, Cuwahoti ‘te ony - '
of the follewing offices B . ' g -
() Development Commizziencr(Handicrdfts) Office,
west Bleck MNo,v1I; New Delhi- 110066,

(b) Regional Dircctor(VR) Cffice;
" West Block N2.VIIT; New Dclhi—]lOnGG.

Y curs faithfully,

//\v\k Aj;/4<f/”ﬁ :
( pP.¥ ALA ) . T
Stere- keepers L T
EDTDC: ©/C the DC(K)

m\\(\hati Go

P oty !

oo . . !

Dates(2.04.98.




""/ﬂ}?nonﬂ&ﬂa4f;72il;;’

The Development commissioner(Handicrafts)
Govt. o[ India;Ministry of TCxLilo

nest B]OCL No.VII;R. K. Furam

New Dclhi—llo 066.

TO

( Through propcr channcl )

subjccats~ 1tumblc praycr for transfcr from North Eastcrn Region.

Sir,

With duc respect, I llave the honour to lay the fél]OWing
tcw lincs for tavour of kind considcration and necessary orders;

1) I - joincd my scrvicc as store-kceper'ih the Office of
the Development cqnmissioncr(Handicrafts) and postced at Little

andeman which 1g onc of the most ramotest locality arca;

1i) 1 scrved about 19(nintcch) monthy at Little Andaman with
the hopc that I mey be posted to come place in the mainland

neorby mc Hame Town;

11i) put, I have heen posted at North Eastcrn Region by
tranasfered from Little Andaman which is anothcr rcmote and

disturb area; ‘and

iv) Now, I have complcted 2(two) ycars and 7(scven) months
i,e, completing 3(threce) yecors of scrvice in recmote arca.

I,therctore, requested to kindly consider my cage Of
transter sympatheticelly and posted me to any of the follow-
ing offices on humanitarian grounds |

a ) Office ot thc Development Commigsioner

(Handicratts); west Block NOWLVII:R. K. Purem:
New Dclhi-110 066.

( b) Office of the Regional Dircctor(NR)
west Rlock NO.VII;R, K,Puram;
Ncw pelhi-110 066,

. ' Yogfg,tai h~ully,t
Dated: Guwahati. ’ . ( P KALA )

- STORE KEEPER,
the 26th Junc, 1998, RDTDC, Office Of the D.C. (M)
GUWAHATI-781006.

i e



- momm time. - The GovVernment

L2 N

.. FT v\... :'73,;».—'.4
. Ne,20014/3/0) =BTV
. goveérnment of India
s Mindatry of Finance
Dapartment . ef Exgendituro
' 'm'acui . DR

R Nowvumlhi,-thqgath Deqthgn@.1983.

oy e

| QPFICEMROMRML . - oo

Gubjecte Alleyangas and fncilitien. for @ivilian empleyees of
7 i the Coentpal Qeyernmdnt serving in. the 3tates and
.. 77 Unied Tarritories af Nrrth-Bastmexn Region — imprave~
L foments thyrmef,. ' o e T

ey Cananens

‘ .-

' The neya ¢4y ‘attemoring and rotaining the services of

aampatont effivers dir arvice 4n the Naorth-Engtein Reqionn

comprising. tlia Btatas of Ananm, Meghalaya, Mani ur. Nageland
‘ hn- Union Territories of Arun al. Prxafesh and

anAd Tripuga npd thp-l :
MizoRam hrn bogn d“ngino“qhm*nttontionvof tho covernmrat * ter

o ¢ “hinad  pprointed a Committae under the
Chaiyma ahip ‘ef figaraia ,: hepaxtment af parsennal: & Adniniatyra-
tlvn”ﬂz orme, te.reviey.the oxisting allowancas and £acilitlies
adnissible to the various aotagories of oivilien Central Goyerns
ment”ampldyeoh'ﬁatviﬁﬂ]in-thq'iczion and to guggest suitsble
_Amprovensnts, -Tha: Tegeimendstions af- tha.Coeimittee have baen
darefully @ensiderid by tha Gevernment: snd the Presidont is new

 plarsed o detideas Lallowee ..

. a3 far po. parodblwm, v i

: ompioyéua to.théﬁatatoafvhien:Tgrrlnoriha

" ch) nenten atmons sn/meibndans

. rnare.will be'a £ikad tepbra of postlng pf 3 years

"@fﬂ&tiM0'tor officara with service -ef 10 {edrn or lass an? of
than.10 years of service.

2 yaurn‘ﬁﬁ'n~tizp for of fioers with: more.
Perdods of Jenv ;}trainin?,Jq 0,,-4n eyqess of 15 days par vear
Do o el Tt GRURt NG Elts EonUre paried ef 2/3 Yeors,
Officeras, on completion of the fixed tenure ef service men ened
abave, may be 2haidrred fex ponting te .a stakien of thelr chelce

Tha: pering of deoputstion. of tha Central Gavexament

of the . North Ea-rtern
Reginn wirl Gondbylly ba. for Q'yqo;a.whioh;o&n ba extended. in
exceptional <fjse in exigenaias, of ‘public.gervice ap well #g whan
the amployehy_oendernad is plepared to sty longer. The admisai-~
ble depitation allewdnas”w 11 rlse gentinua to ba paid during the
.porxoa,of40ﬁyﬁtgﬁlgu'ooAth@ndbq,;,. ' L S

ey yéi@ﬁgg"l 0 éehtggl Aeputn ;gﬁ/traininq abrend angd.
o '&QBQ"’qﬁgﬁgipn 1N an‘!éeg ) hnoqgﬁgi
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in the Noth £ast shall pe given due recog-
£ cligible o[ficora in the mattelr of -
axe poutn, i : v

'} ;enﬁra

promcribnd tcguro
nitiou 1n tha can® of
h@_ promotien in ca
() doputntimn te .centra pblﬁpg ;ﬁq
s of yraining abt@nd.. L
. s service

(¢) mmrm

ha” qonnral roquirnmmn y of ot loast thmoe ydar
in o cadxe post ‘potwaen LWO canty u). Lenure doputatiens may B8ln0
pe. rolmad O two yasro in donorvinq aares. of maritorieus pel-
vica in the North Eal-. .

N 'ap'aoum entry ‘sholl pe-made in th n. of 8ll empLoy™
een who render A a fu 1 tonurm of oorvioe in" ghc Horth Eastorn
Raglen te thet effects . - .

(111) gwmu.&umw co s
va nll India

' ent oiviliun cmploy ho hoV
Sprciu.l (outy)
' colling of

1% 1 OOVOI nm
ranoftr liab; Wil ® gronted @
T IR S of per dont ot baolc poy aubject te 8 co
nn.aoo/- ‘per mpn tn on ponting to. eny atothtign in.the worth
K»ntvrn fegion. guch of those -amp S ax®’ '
e toxX will, hew® v«r;:n
ppacial (Du y Allewsnce

By meat of 1noC
ppecial (Duty) Allowanco.”
‘addition te oany specinl poy und/ot De
ACOMD aubjoot o the O
co 1up pPEC io} p y/oo utatien {(Ducy
cial. AllOWancea -

,plrenay.bnlng
wuch special (Duty) . Allewan
‘N1 lewonas w11l ot oxcoed ad R8.400/~ PeT
11he gpealol Cpmpenabte Iy emwt e LOOD nty) )\llwon ce, Conttrud-
ian Allowsna® and Projno 11GWana will ba arawn aopa ratelys
. (lv) Qngg;g} ot [ 39) 1ow go - .
1. ppens,and yid g |
; 111 be . of pusic P
11 cmplo Joyeen

'futho allmwenca w
' "a@misarble te B
1 be. admissibl»

ndbjooc te ®
' wﬂt)out‘any puy,lim to Ve
. wihh aﬁf fren 1. .3982 40 the oas
Pe ﬂﬂﬂ$nif ) ‘ o o
- .gha rate of pllowenoe will po ap follows fer the
dho}q oﬁ'Manipur i S ' _ C
pay upts Reg8dO/e L ne;40/- Pede |
Ray’ abova Rm.Zﬁﬁ/n N 1 eof bnulo.pay subjeot o
\ ' - maxinmm oc m. 150/~ P
' ‘ oc-.oujo'vC
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S T _ - um wf RUe 0/ end waximum of
RP-XSO/_v Pe™o oo oo ' ' . 1 .

RV
et . .
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(b) 9xhes A5R.08 o e - '
 poy upto Re:260/ Ra.40/ Demhe S |
| té% of bnoié puginubjgcgféo-?iﬁ |
aximam af Rn.i'o/—:p.pu. ; .
1s) i

pay - obeve u..ion/n
. ' . ! .
the axint;:g;xato- of Bp¥d

: Wagealasnd

there will Le no .chango in
_ compenyetery Allawuncsa-ndmi-cibln;in.hrﬂnao
. ', and MigOZnm and the oxisting ropto of Dintutb°n0°'¢
L gamisolble Ln'opccltind arang of Mimozam. TR

(v] - Travslling AlLepnnge o0 fiyet 5£2$&2&m°“§ 3 _ e

in relpxatien of the prosent rul e¢ (B Re 10%) that i
trovelliny pllewanoe 30 not aamisaible for jouwrnheys undertanes
in conneetion wich she initial'hppolntﬂ!nt,vin aon® of jeurneyd
for takeing up initiel nppointment te u post in the Rexth-~Rastern
region, rrovalling allowenoh 1imited to oxainagy bvo-tara/p&cond '
closs reil fare for rOad/rail'journoy"in.onOqu of first 409 kme.
for rthe Gavarnmant pcrvnnt himqalt‘nnd his Camily will bo

}

,' adminuibl;. .. ‘ .
C o (ya)  Tragerlind A)Jowapge for }og;ggxqgnkgggn&g&g s

| ' ' ‘of erders: pelev B Re116, 1 en vcanafer

. Fogion, thq,g¢m4ly of the '

¢ gesvant Onrcs net nogompLny nip, the gavernmont. 8er-
b : ‘ tad tz; galf enly foF

predaohy
1lewanc®

tted t® obrry

trandlt paried Lo jein the post d L1 B ?
> g of hin ont Ltlamemt &8 qunrnmcnt cest
rry g his ontitloment * ,

gamily ancompunies the .

N Gtvcrnunnc'ouivsnh.will he entitled bO Lhe aomasible .

tiavaelling allewance Lo

) ’ pomiagiel® waight ef Pereony

k . yhicn tnoe of fitiar Rolgn 3, Lrre® eotiva of the o 13
Bagange octually oncried. ThO o provieions wiil alse npply
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(vii) nond .milasqe for xrnunggrtnn}¢n of persenal cffegt

oy tranotexs

Iin rclnxotioh af ordcrs beleow S.R. 116, fer Lranspor=

tatien of poroanol effccts en tranater botween tws aitferent
stations in the North~Eastern region, higher rnte of nllowanaa
admissible fer tranaportation in 'av clans cltina sub ject to the
patual. oxpenditure incurred by the cevarmmnt NKervant will be

admisasiblo,
(vi;i) Joining Tipe with Joave
‘ Iﬁ aaso of ‘govermment parvonts procéadidq en leave
from a place pl pootin in North-Enstern Reqglen, the period ¢f
travel in exceas of tw? days from tha statien O

© sdde thng_raiian will beltreatcd“as'jqihinq~t1ma. - The oame
agencessisn will he jamlpoible en returu frem leave,

L

‘QK)‘ LQOIQ EKQVGL Oonceouionktl

A Government scorvant whe leaves his (amil¥ bohind gt
the eld duty statipn or another selected plnoe of rcsldenue nn
has net avslled of the transfer travelling allowenae for the fami~
ly will have the eptldn to'avall ef the exivting leave travel cen~

cesslon of journey -te heme tewm onege 1u a bleck paxlod ef 2 YerLS,
or in liaw thersef, facility af travel for nimgelf enrw a yenr
 from the. statlion Qf‘p&atingtinuthQ‘North East te his Heme tewn o
ploce whore the femily 1id residing nand in ndditden the faolllty
for the fomtly (restrigted ©H his/her spsute and twe dependent
children only) »180 ta travel once a year to visit the empleyed
st the.atatisn of peating in the North Enstern Regien. In GABe"

. the eptivm 15 for the latter alternative, the owst pf travel for
the 1dltial.ﬁisnsnco-(400 xma./160° ong,) wikl net' be berne by the

officeory

Ry.2250/~ oY above,,.-md thelr
ramilien, 14, spouge ~nd two Quprudent anildren (upte 18 years
for beys snd 24 years {er glria) will be - allowed alr~travel. bete .
wecs: ImphaL/Silchnnx&gnrtaln and Calautta ond vice-vorsa, while
perﬂotmiﬂq journeys<mcntionad in the precnding pqraqtnph;

Officdure arawing pay of

:(x) Childgeg'éﬂucaﬁion pllowuncé /HontellSubﬁidxj

- whare thé thildren J¢ not. acoompany the Government
servani: to the North.Eastern Keglan, ChildunnﬁEﬂuCNtion'AllowaNce
upto alass XI1 #1311 we admisnible in respect of chirdren studzing
at tha last statien of pesting of the cupleyeas gonucxrned. or -ARY’
. ether ptutien where the children residc,,wlthbdt any rostriation
af poy drawn by Clw governmtut pervant. If ~¢hildren studying in

schwoln are put {n hestels ot the laost station of posting or Hsny
ether bthtisn; rhe.Guvurnment nexvant concitrned will be given
hostel pubsldy witious otheyr rustrictions.. . , '
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/2 ff‘gmm r‘f‘/m s.mm,r “gnln pats pnd ake emptod from
PR -E{\ﬁd"ﬂ@:&“ “T\w ‘1'1(1 3y inhe, Tﬁmmx_»wx act il 0).30 drev X
' V-.'. W)tf\l%yﬂﬂﬁqo '-.' . ; Co . v~ ‘- ’V
? “-”‘*’) %%%Lﬁwwﬁmdwwom; e L
e The--e'@mmmmiom of tha-bth P’ﬁ"{ Cozjz;ﬁli ppdon have ween
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GOVERNMENTOFINDM,M"“STRYOF?EXT

* Office of the Development Commissioner (Handicrofts),
Monh Eastern Reglon)
2nd Floor, Cential Bloek
Houseted Office Complen

‘t}hra TIER, T HAFU

Fruiey famrm Y Al (it s
hmudﬂMJﬁyawﬂw

I3RS il wirsan

‘s ali a3,

Aomcie 70
E.

) ] N Behola Basistha Road.
Frd | s 781006 . . i Guwnahati - 7181006, ASSAM
an:arumnasa . }ﬂn Gram - DYCRAFNIND
RV 560174, 566123, 563259 C&) Tel - SEO1TQ 1806120 1563259
wwua . 0361.560174" : R, Tai Mo 0361.4(D174
No.NER/4/59/Admn/2000/ . Date: 27.03.2000. —
. : 0 : N
. S !

ORDER

Vith Immedlate effect andunti] further orders,

the: following Storckeepers are hereby transferred to the
places s8s shown 4galnst thelr nasnes: -

Trensferred

S1.No. MName Fror To

A/4<:1lvp.ﬂ.Kala RDTDC.Guwvahat| DTC(C&B),Arelles

(Tripura)
BCDI.Aqarta[a RDTDC, Guwahat!,
DTC(C&B),Arella BCDI, Agartals

2.5cd Dinesh Ch.Das
3.5r{ R.K.SInhs

. The above transfers and postings are In the
Interest of Publlc service and the Incumbents are entitled to

Tronsfer TA/DA, Jolning tlme etc. admissible as per rules.

. " ! d.
Stl R.K.Sinha, Storeheeper of DTC(C8B), Arelias ' V"rb
will ﬁové flrst and the above offlcials shall joln in the new f; g
places of thelr postlnglvlthln Joeh April/2000. , pos}tIVéIy . } ﬁ
S
ST
ALAAATZAN) )

Reglonal Director(NER)
! To,

The Incumbents concerned.

copy to:-

1.The Sr.Aécounts Offfce .CFPAO,0/0 the DC(H),Ney Delhi-66.
2.DprJrector(0),ROTDC.OiO OC(H),Guvahati, 1 of nece-
J.O[!lcer-ln-charqc,BCDI,O/O the DC(M), A artals| ssary actlon.
b.Asstt.Director(Admn.I111).0/0 the DC(H),.New Del&!-GG.
S.Asstt.Director(H),HSEC.0/0 the DC(H), 2gartala.

6.8111 Cl@rk/Accoynts Section, MERQ,Guwvahatd.

e
R Regional ctor(NER)

e 1
sty




4,Eéﬂgb' L Avnexha - f:

‘ . J /) I) U/)NCA —(_\9/ / /2 Wa o 010\7“—" ’( QQr)/'I

| ) 1‘2‘: . | )79 7,-1;“,,1_;4, }g‘ oflen V:ﬂbuﬂ an}fg.é,} e

R "’J} e | i pww[w‘r« e B DT il i
.... ‘glo " " ’(I, M?Le mju-au« '{ W (! Ma”
ghg\ﬁe &oﬁal DLrector(HER),..u : : “1 U”u

g8 of the Development Commiaaione ’’ o \u‘ . 1{.Jqu“7
eHoﬁsered Complex, 2nd floor, :Central guilding, f; ' \y Wﬂyf
Cauhati 781006. aﬁagjsk?J
e , /’ IR AR

{} xl» ’!J”‘!g

Subjects. Preyer for reconsider of transrer order no. NER/ /59/Admn/ 000:13
dated 27 3 2000, " g !:I'.q‘ H a, ! "' |! “ fl N‘”'“ '1?5 ? gz!

rovbun proper cnesnan BN AL

!u-"

with due respect and mumble autudssion I beg to aubmit the1 ;
;rollowing few lines for favour of your kind consideration and, ﬂt f ;'F
sympathetio orders please. h”"‘.n'. AR '”ﬂﬁl '“:‘141 2Hh‘ % L}
1+ Sir; I was posted as StoreXeepar in thn 0/0 the;D. C(H), guwahnt, ‘?ﬁlj
vide order no. A-22015/3/96-Admn-3/939 dt. 254797 and acooedingly\h“ i L
I joineds I have been working in the above orrice.ror laat. two.years,, 1
and ten months prior to this I was working as StoroKeepar” In 1itt10“ ﬂh;,
Andamaen since 20.11.95 till 22=-6-97¢ - '. o r iy ‘Wl

2. Sir, with above period ;h__, of servico I have oompleted my F‘LH.J i ¥
turnover period. As per rule ir the department on.completion of; thev. i
turnover period in one region * should be transferod and postedﬂ“ H{’h

in other reglon. i oy e "'..ﬁhﬁuH '

3, Sir, vide the transfer. order refered to above IChave been-transxeredwj

sir,

f ﬂ'

Trom Cuwahati to Agartala wich is in the seme -region 1.es 'NJEo region.b-
Needless to mention here that I have conpleted my turn1over period'ixu~m§l
this trouble torn:.. N.E. region. : ”) J%u.
L. Sir, I am bailing from Garloral (u P) and my old ailing parenta..fulm-l
are 1iving there. During the last i:ru few years my old ailing;,t[hq&{
parents wer' spending their nights with at anxiety for the : v1ﬁﬁvs
reason of my stay at troubled torned region. If ‘I am not transfert: "iﬂ
from this reglon then my old ailing parents sball shorten their, "’ IR
live periods ¥ ol . fﬁ!, '*:‘ {iﬂ
5. Sir, prior to this I made repreaentation to your end to"~ K ,“1a{ “
trensfer’ me from this region to other region. " Since I did not: fitihg ,%h
complete my twn over period, probably, I was not oonsidered Ior 4.w‘“
transfer,' it )

Under the premises stated above 1 must Iervently pray that"
your enlightened heart will kindly to review the transfer order g
refarmed to asbove and stay the same and be kind enough to transfer /-
me from the N.E«reglon to other place as per choice. G ‘r;q
. For this act of kindmess I'shall ever prays' '’ .‘.U!,’ Pﬁrﬁﬁﬂﬁ]

i

| ! " S .|(u' .
le=4-Ccce S . ( 0 ) B ..?:'. o A.'".-.'A"!-‘:; :
e : p

. e

‘&I

T T o...-
~

New Delhi.66.

. S.Ke. W mahati\‘ .:‘;':. . ": o -:., ’,‘.’1
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1. Development Commiasione(H),‘O/O the D c. (H), R.K Puram,ffhﬁﬂwﬁ

New Delhi-66. ' RN 5%1#15

2. Additionalpegmmissioner(H),1!O/O the Di C‘(H)f'R‘KxP“raH??rﬂééﬁ

S ' HhE

b 33 Dy, Director(AItN)-3, .o|lo the D.C.(H), R. K . Pui-am 7 . .
New Delhi-66. for peresusl end necesaary aotion R
please. L
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North Eastern Region) '
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Sir
Ioom ferarding horevith o orerresentetion received
Iram Shrd 2.00.00n, Stoiclicnrer, RoTWToDeZ,, Guw ahatd for

his tranclvye fres 1200, Cuuzhati to other regicn os Shri vl
s conpleted Z(three)ycars service in R,

recuest veu IAndly to consldoer ‘119

T, therclinra

. 1
trensfer fron this reglen to other region at Hors. levels

frors i’k ..tjwi‘u] 1y

(L- ( ) ’Z)f\t\

Repicnzl Director(MER)
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yafcr &%) OFFICE OF THE DEVELOPMENT COMMISSIONER (HANDICRAFTS) )
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- AR IRGR, T ey MINISTRY OF TEXTILES, GOVT. OF INDIA
arrufera e gd HIRUY Ry A REGIONAL DESIGN & TECHNICAL DEVELOPMENT CENTRE -, (/
R o, dgten i, . 2nd Floor, Central Block ' <
23U Ay dmuday, ‘ Houseled Office Complex m NEAUC —
- AFden afyie m’f, LA ~ Bellola Basistha Road,
ﬂmgm’} A - 783 006. . r'] . Gl"ﬂaha“ -781C05 (ASSAI\‘)
ar: mg _Grqm : DYCRAFTIND
§0MIT : 563259, 560174, Tel . 563250/560174
T 7. : 0361560174 Fax No + "0361-560174
éarrg :235.2333 f\.{"é‘]t]’ g Telex o 235-2333 SLIP - 1IN
No.NER/41/1/Admn. /2000 Dated: 02-05-00. '*
: }
ORDER

- e ams twe awm

~ In pursuance of Order No.NER/4/59/Admn./2000/873 dtd.
27-03+2000. from.Regional Director(NER), 0/0 DC(Handicrafts),
Guwahati Shri.P.M.Kala, Storekeepér of Guwahatl Office stends
relieved of his duties from this office w.e.f. to-day afternoon
i.e.,2-5-2000(A/N). He will Join his duty at DTC(C&B),Aralia )
(Tripura) -after handing over his charge to Shri Gekul Sarma,ACSK «
pending Shri Dinesh Ch, Das; Storekeeper transferred from &Y
BCDI,Agartala to Guwahatl office reports for duty and takes over
store-charge.

To -

\,//géiieﬁéz'gila? | ' (Nirala®mi Palai), nﬁ
| . .
" 0/0 DC(H),GUWAHATT _ Deputy Director(Designly snj

L]
Foommssm ==

Cogi‘to := (1) Regional Director(NER)
" 0/0. the DC(Handicrafts),
N.E.Regional Office,
Guwahati.

BEXmamNmermn

(2) Sr..Accounts Officer,
| C.P.A.0.,0/0 the DC(Handicrafts),
New Delhi-66o :
(3) Dy.Director(Admn.III),
0/0 the DC(Handicrafts),
West Block No.7, R.K.Puram,
New Delhi-66.

' = .
(4) Incumbents Concerned(G.S./D.C.D.)
(5)  Bill/Accounts Section.

(Niralaxmi Palai),
Deputy. Director(Design).n).
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The chionnl nglktor (NER),

Offfice of the OC(H),
NERO,Guuahn*l

e

1

Sir,.
i

B

...—._.__-———_.-_..-

'Ef "Th:OUQh Dy.Ofrector(Design),ROTOC, Cuuahati

'
|‘I~

"I have the honour to inform you thet I am not

otaff of ROTOC, Guwehati as per sy Transfexr Order No, as I
uas poatcd to RO(N[R) E : ‘

2, 1 am suffering from mental illn-as (dus to

i
mlﬂbohavlor of ‘Ms, N, L.Palal, 00(D), and under treatment
at G. ﬂ'ﬁ .H. .refferread by CGHS, Cuuahati, Under these circum
-stanc-a I am nentally harrested by Msb N.L. ,Palol, Dy,Direcctor

(o), ROTDC Guvahati, o s /

¢

3., Under the above condition I can ndt Qork'

under hair Ln ROTOC, Guuanati,

+

4. Al 1ast | may reauest you to transfar md

f&on ROTDC to RO(NER), Guwahati or any other place, for gy

mlntal pthlu

b

e

1

.
'

Storeskesper,
RDTOC, Guwahat i-6.




